
^  Central Administrative Tribunal. Prdncipal Bench
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New Delhi, this the/'^ day of November. 2(500

Hon ble Mr.Kuldip Singh.«5s'®ber CJ)
Hon'ble Mr. S.A. T. Rizv-i.T^e=jaberLAJ

A jay Kumar Tomer S/o Sbri A-ia^i .:"'.uiyi f
R/o nouse of Shri Rajvir Singh
House NOiAA- Qaii N'~o ) _ Annliffi^nt
Srahmpurij Shahdra Delhi^

By Advocate;. Shri S.K. Gupta.

Versus-

I , Union of Iiidia through the Secretary.
hliriistry of Defsrice. South E-.S.c'ur
Delhi.

2^ Tiie Quai'ter Master General (GMO)
Army Head Quarter. New Delhi.

y  3^ The General Officer Coiiimandiny.
Head Quarter 22 Tnf, Div, .
G/o 56 APO.

4,, The Coloijel Administra tlon
The Chair mar-

Golden Raii'i OSD/GF Coriior
HQ 22. Inf Div..
C/o 56 APO.

5. Capt. fined T
Adjutant
622 EME Div,.

C/o 56 APO. . .Respondents

By Advocate Shri R.S, Eedi

^  Bv Mon'bla Wr.KuXdiii

The applicarit has filed this OA under Section

19 of the Administrative irltunals Act. I98S whersby he i

challenging the order at Annexure A-I whereby his services

are alleged to hjave been ter'minateu illegally anu

airy jru'isdiction.

2. The fciots in bri.ef. as alleged are. that, the

applioaivt who is an Ex Havaldai' from the Armed forces a ■j?
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measure of rossttlement had been provided employment In the

Group c post in the offioe of the respondents and he
further states that thereafter he was posted at Meornt-

-  It is further stiated that the appf

iriitially appointed at a fixed sa.n:^!'y ef h -.

month which was later on incrsased to Rs, 1 /00/- pe! iaeutn

and thereafter Rs.ZOOO/-. Thereafter in pursuance of soine

iudgment given by the Hen'bio Bench or uencjoj.

Admiriistrative Tribunal at Jodhpiir in RaTender aayeu wu 1 «

Others Vs. U.O.I. The applicant also raised an objection

y  regarding taking duties from him by the Rianagement on

Sundayj Holidays and eveii ori Wationai hoxiuoiys our mu e.-. '..: --.-

payment was being made to him and when he raised this

objection^ the services of the appliri&nt were terminated.

Thus he claims that his services iiad been terminated wi tn a

mala fide objective and his termiuation is totally .Uegai

and Is against the principles of law and the termination

order be set aside and lie should be reinstated in service.

/j n.^.-^nite various opportunities giveru tu--

respondents did not file their reply. However> we have

heard the learned counsel for the applicant asid S>hu i. u. :>.

Bocii.^ the coLUisel appearing for tlie respondents.

5, The counsel for tho respondents has i aised asi

objection regarding the jur i sdiotion of this Tribunal aiid

submitted t'lat the applicant is not holding any (ovii peer

iinUer the Union of India oi under the State Giover nmt-'ni. a:-,

per his own showing' at Annexure A-3^ whiL-b i ■■■ an

appoii"!tioent letter wherein it has beei! mentioned that the
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^ " applloant had taeeh appointed to a tempoi ,.,i ,

llooarge in RAM AW«A Shop and while referring to this, the
...annoei for the respondenta euboittod that the AWWA is dh
Independent society run hy retired Aroy wives Welfare
Association and Union of India or Ministry ot Defence har.
ndthtng to do in the eatter of esployeent of ePPioyees or
the AWWA Shops. AS such this court has no jurlsulotior, to
entertain this OA and to go into the guestion whether the
termination is illegal or mala tirior

5 r In reply to this the learned counsel 1 or the
S i y'tOO

applicant submitted that the appointment letter us
y, - col,i The termination order is also by one Shri

Shupinder Singh, Coir An appeal againtti. '-ni-

decided by oiie another Col. y so io- i-o .rr(.aa!..c,-

Ifinistiy Of Oetence has complete coivtrol over them and at.
such thic court has jurisdiction to entertain this OA,

we have heard the learned counsel tor 'otw

parties and have given our thoughtful consideration to the
issue involvedr

8^ A perusal of appointment letter itself-

suggests that appiioant had been appointed as Stores
Incharge in AWWA Shop «hich is rui. by Army Wives Welfare
Associatioio counsel for the applicant has been unable to

shov; that the employees of AWWA Shops are under the

complete control of tiio Ministry of Dsfencer Ti.- ietb-r
increasing the salary of the appUoant from Rs. IdHO/ f'

PS, is signed by one retired Lt. Coir. win> is -f^ovu

as Garrteen Mariager. Thus t!ii-cf a.!...;:u uauow „

Management of the AWWA Shops is under the ex empioyees of
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